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Perused the R.A.

2. At the outset it is noticed that the

R.A. has been filed with great delay and it

squarely hit by Rule 17 CAT Procedure Rules.

3. m.A. No. 256/99 has been filed in

which it has been stated that Respondents tool

action to file R.A. after judgment in State of

Rajasthan Vs. B.K.Meena & Anr. JT 1996 (8) SC 689
pronounced on 27.9.96. That cannot be taken as a

ground to explain the delay because the Hon ble
.Supreme Court s judgment in Meean ' s case (Suprai

was pronounced subsequent to the impugned order of

the Tribunal.

n



(2 )

4. None of the grounds contairied ii i the

R.A. brings it within trie scoDe and ambit af

Section 22(3 )(f) i'ead wltfi Order 4 7 Rule I f , P. i .

under wtiicdi alone atiy deci sion/ordei of t iie

Tribunal can be reviewed.

5. TTie R.A. elect ed.

(Dr. A, Vedavarii)
Member (J)

( J?, R. A^dlgey
Vice Chairman (A)

/BK/


